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Year Cases under POCSO Act
Cases Cases Cases in Persons
registered charge- which convicted
sheeted trials
were
2015 34505 30113 10498 4567
2016 36022 30891 10884 3859
2017 32608 28063 9097 4500

Citizenship Amendment Bill

361. SHRI R. VAITHILINGAM: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that Government is considering to introduce a new
legislation called Citizenship Amendment Bill to provide citizenship to six persecuted
minorities;

(b) if so, the details thereof;

(c) whether it is also a fact that there were dissent notes when Government
had previously tried to bring the said legislation; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
NITYANAND RAI): (a) to (d) The Citizenship (Amendment) Bill was introduced in
Lok Sabha in 2016 and was referred to a Joint Committee of Parliament. The Joint
Committee presented its report to Parliament on 07.01.2019. The Citizenship (Amendment)
Bill, 2019 was considered and passed in Lok Sabha on 08.01.2019. It was pending for
consideration of Rajya Sabha. Consequent to dissolution of 16th Lok Sabha the Bill
has lapsed.

Phone tapping

362. SHRI RAVI PRAKASH VERMA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the number of cases of phone tapping authorised by the Ministry during
2018 and 2019, State-wise;
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(b) the number of cases of unauthorised/illegal phone tapping reported during
2018 and 2019, State-wise; and

(c) the details of steps Government has taken to check unauthorised and illegal

phone tapping of the citizens?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) The Lawful interception is done by agencies, duly authorised
by the competent authority in the Central or State Governments as the case may be,
as per the provisions contained in section 5(2) of the Indian Telegraph Act, 1885 read
with Rule 419-A of the Indian Telegraph Rules, 1951 on the occurrence of any public
emergency, or in the interest of the public safety. The lawful interception can be done
only in the interest of the sovereignty and integrity of India, the security of the State,
friendly relations with foreign States or public order or for preventing incitement to

the commission of an offence.
(b) No Unauthorized tapping is done.
(c) Question does not arise.
Missing data in NCRB report

363. SHRI DEREK O'BRIEN: Will the Minister of HOME AFFAIRS be pleased

to state:

(@ the reasons why National Crime Records Bureau (NCRB) 'Crimes in India
report 2017' did not contain data on instances of mob lynching, khap killings and murder

by influential people; and

(b)  whether this data will be published in the future, if so, the details and timeframe

thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): (a) In the "Crime in India" Report, National Crime Records Bureau
publishes crime data from all the States/Union Territories under various crime heads

which are clearly defined under the Indian Penal Code and Special and Local Laws.

(b) Does not arise in view of reply to part (a) above.



